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(riginal Applicetion Mo, 106 of 1992

surendra Kumer ceses applicant
Versus

Union of India and {thers «esess Hespondents

DA

Hon 'ble Justice U.G. srivastava, V.G

Hon« MLe Ko thayya, wember{(a;

The plsadires ere complete, the case is
being hesrd and uisposed off finally. The
applicent wes initially appointed as Cesusl labour
on daily wage basis in the Depsrtment of Tele-
Communicetion, hMuzaffarnagar, on 1st February, 1935.
NMay it be, because he is & disabledperson sufferinky
from rolio ana he aléo belongs to Back wsrd

community .

2. Initially the a.¢licant worked for 17 days and
it evpears that @ protest wés maéde by the Union.
Thereaftcr again the applicant was itaxen os casual
lebour from ist Februery 1986 to July 1987. le
continued to work practicelly every month for few
deys, the details of which have been ¢iven. ith
the result during these geriod he worked for 341

agys . mccoraing to the é¢pplicant, as he had
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worked more than 24C days during tne period of one
» year, he hes attained tne temporery status and he
wes entitled to be regulesrised., But instesd of
regulerisation, no work has been given to the
acoplicent and his services have been put 1o &n end
in this manner. The apglicent made efforts for the
same and also through the Union but even then the
service was not given to him thet is why he has

auproached this Tribunal,

3. The respondents have ouposed the applica-
tion pleading thet when ever work was evaileble the
work was given to the epplicent. Thepesfter as thé
work was not evailable he (ghs not given the aipoint-
ment and the applicent has moved application that

he being @ dis abley) person, he may be given & job.
(bviously, the work was asvailecle in the department

and that is why the casual labour were taken.

4, It hes not been stated in the vritten
statement thet after the exit of the applicant,

no casual labour what so ever hes been taken in the
pegartment or the work which was done by the
auplicant as his stay has come to an end and 4dny
ggéé hes not been teéken from ény permanent employee
or fron any of the temporary employee or casual
Jabour. In the absadnce of any other nane which

hes got to be accepted in this favour the ag.plicent

'//;//’/ﬂ was ¢ cdsual labour <nd @s such he could not have

Contd.../p3



claimyfull right but in view of the fact that he has
worked for more than 24C days &nd belonged to dis-
dble)éégggﬁffor whom certein percentage is in
reservsation and there supears no rséson «s Lo why

he could not be considered for reappoiltment.

. Accordingly, the responuents are directed
to consicer the cazse of the syplicent as a general
candidete or a candidate from diseblel .ersons quots
and g¢give him fresh eppointment. Incsése any peIson
who vés taken as casual labour subsequent to
engegement of the spplicant, as such the suplicent:
sholl 6150 pe taken back &s casual labour. After
taking back the spplicent, his case for regularisé=
tion srall also be considered, incése CoSes of
simil:rly placed persons have already been consider-
ed ofha gencral consideration., Let all these be

done withnin & period of three months.

6 rith these observations, this applicetion

stand disposed off finally. No order ss to the

CoStS .
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